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ORDER 

MR. SOMNATh SOM, VICE-CHAIRMAN: 

In this Original AppliCaticfl Under secticn 19 of the 

Administrative Tribunals Act,1985, the applicant reprcsenting 

postal Pintiflg Press 'DTpLGJeeS' UfliQ1 have prayed for a 

di rec U cn to the Res p cnd en ts to c anc el the pr x es S of s el ec U cn 

to fillup the post as per the Advertisement at Annexure-8. 

The Sec aid prayer is for a di rec ti cn to the Res pcnd en ts to 

fillup the present and futire vacancies aily by way of 

prcmoting the perscns at AnneXUre-1. 

ReSpCfldents in their co.1nter have opposed the prayer 

of applicant. 

For the purpose of considering this  Original Applicaticri 

it is not necessary to go into too many facts of this case. 

The case of applicant is that some of the ar. Dpersorinel 

in the postal piting press are substantively holding the 

post of laboarers and Machine Attendant Some of the Gr.D 

prsns are working cn officiating pranotion to the higher post 

of Machine A:st. and Machine Attendant for years.It is stated  

that as per recruitment rules 50% of the posts of Machine 

\ \çc() 
	 ttedant,aindary AsSt. and Asst.MeChaniC are to be filled up 

by prornoticfl and. 50% by direct recriitnitplicants have 

stated that while 509. pronotional pota have been filled up 
- 	 t" 

the Departmental Authorities have gone in for open Advertiserneni 

at Annexure-8 for filling up of all the posts of Machine 

Attendaflt,l3iridary Assistant, Asst.M eChafliC.Ifl the ccntext of the 

aoove facts, applicants have cane up with the prayers referred 

to earlier. 
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' 	5. 	esp cad en ts in their Coin ter hava adnii tted that as p e r 

RecrUi tht Rules, 50% of the posts of Machine A$is;tan, 

Bjndary Asst. and Ast.MpChaniC are to be filled up by 

promotiai.It is stated that the base level from which 

PtOrflOt.cn is to be made is the post of Lao ajirer. Respcndents 

have stated that 	had met on 30.7993 to fillup 50% 

of the vacancies in the above posts by way of promoticri. Feeder 

posts are the post Of Labcjjrers and if pranoti.cnal posts are 

filled up the laooarers post willbece vacant,Respor)Ients 

have stated that the press can not run with the shortage of 

labmrers and that is why they have not given effect to the 

proiioticn till the post of Laacurers are filled UP 

e iave heard £ar.S.K.pathaik,ld.catnsel for the 

appl joan t and Mr.J. 1. Nayak, learned jd1 . Standing cQJ.nsel. 

appearing for the Respcndents and have also perused the 

rec oras. 

prayer of applicant is to fiLtup 100V of  the aaove 

posts by way of praliotion. This prayer is Covicusly withit 

any merit because as per the averments me by the applicant, 
1/0 

according to the recruitment rules 50% by promoti 	and 50% 

by direct recruitment.As the applicants have issued advt, at 

' 	.- 
	Annexure-8 to fillup the direct recruitment post,prayer of 

applicant not to fillup the post by way of direct recruitment 

in pursuance of Annexure-.8 is oovia.isly withait any merit and 

the same is rejected.Other aspect of the matter is according to 

the avercients o the Respndents at para-3 of the C alnter,Dpc 

flet for filling up of the praotanaL pcLts an 30.7,1993 but 

acWally prnotion has not been given.Respdents have stated 

in their COflter that as by givn 	
post Of 

ter5 
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w111 fa}J vacant and as the press can not run with the 

shortage of labo.1rers, they have not given effect to the 

promoticn till the post of labourers are filled up.It is 

stated by the ld.Addl.St.Ccunsel that in the meantime 

the post of Laocurers have been filled up. There is, 

therefore, no further impediment for giving effect to 

the promotion to the os t menti cr1 ed a ove, as p er the 

recaiimendation of the DPC held on 30. 7.1993.It is sUbmitted 

by learned Addl.Standing Ccj.lnsel thathe has no information 

if in the meantime prciriotiais have beEn given in respcnse 

to the recommendation of the meeting of the DPC held cn 

30. 7,l993.In view of this,we direct the Respondents that 

in case pranotions have not been given inpursuance of the 

reccmmendaticns of the DPC held cn 30.7.1993 then such 

promoticn should be given follaiing the above recanmendatjcn 

within a pericxl of 90 days from the date of receipt of a copy 

of this order.It is submitted by learned counsel for the 

petiticner that because of the delay in giving effect to the 

prcinoticn.l order, applicants will loose their seniority 

visa-vis the direct recruits. In this case there is no 

material before us that direct recruits have actLially been 

appointed in pursuance of the advertisement at Annexure-8 

to the post against which applicants are claiming promotiol 

under the promoU.crial a1ota.In any case, seniority oeeen 

the two groups in case both have been appointed, has to be 

decided strictly in accordance with the mies and no specific 

orders in this regard is necessary. 
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8. 	In the result, the Oigifla1 application is disposed of 

with thEobservatiaS and directicns made above.No COStS. 

, 	 \ 
(G.NARASIMHAM) 	 (SOMNAHO 
M E13 ER (Ju DI CI AL) 	 VICE-C 	Z  


